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List on 20,6.01 f'oradmjssjor 

The respordent may file objection, 

if any. 

VLce..'Chajrmaa. 

MrJi.Deb Roy, learned Sr.C.G.S.C. 

appearing for the respondent No.1 prays 

for and granted four weeks time to file 

written statement. The applicant will 

im 

.. 

m b 

20.6.01 

i?tii046 

A 

UL,  

FORi 	0e4 

(5ee Rule 42 ) 

IN THL 	 A1j1,I14I3TjIV TRIBJ1Aj 
GIJvj.I LflNCH 

0iJJR SHJET 

APPLICATION NO 0tS0OF 01 

I cant (s) 	koc c 	K 
Re 

1 

pond ant 	(s)  

rocat e for 	Applicants (s) 	 k_l-r\ 	S 	0o-c ID 

rcat a for Respobdent (s) 	C 

)ts of the Rgry Date 	Order of teTrjounal 

26. 4. 01 
is Heard learned counsel for the 

• 1 .parties. 

Issue notice to show cause as 

Cd 
to why the application shall not be 

Ladmitted. List on 31.5.01 for 

Ajssjo. 

. 
Mnber 	 Vjce-Chajrznan 

contd., 
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2O.601 have two weeks thereafter to tile 

rejoinder. Respondent 14o.2 may 

also file their written staements 

during this period. 

List this O.k. on 28-8-2 001 for 

admission hearing/final disposal. 

VC 
Member 
	

Vice-Cha ixa r 

bb 

;s 4 
t 

20.8.01 	 The respondents are yet to 

file their respective written statement. 

Four weeks further time is allowed to 

the respondents for filing of written 

statement. 

List on 18.9.2001 for written 

statement and further orders. 

I t1ember 	 Vice-Chairman 

	

trd 	 . 

............ 189.01 	Mr.A.Deb Roy, lened Sr. C.G.S.C. 

and Kre M.Bas, . learned advocate for the 

	

- . 	State of- A-seam, sought for further time 

to file writtEn statement. Prayer is allows 

•d. 

List on 18/10/01 for order. 

Member 	 Vioe-ha1rman 

mb 	 ... 

IQ 01 	 Four weeks Purther tine is ganted 

•'U )_o '\ 	 to the respondents a, 	equ sated on behalf 

: 	of ri r .A.eb Roy, Sr.C...S.C. 

• . 	. 	 . 	 List on 3.12.2001 for further order 

Member 

• .'.. '•'.: 	. 	 . . 	3122001 . 	 Written statement -  has been filed 
0 	. 	. 

'K).. 	 .on behalf of respondent No.1. Nr. V#K#Phukan q  

•:k.: 	1- 	 t-i. 
-•. 	 learr6d-Sr. Govt. Advocate, Assam pray. for 

time to fil, written statement on behalf Of 
• 	

. 	 . 	 respondent No.29' 
Prayer** allowed. List on 80.2002 

for further order. 

Member ( 7>- 



bh 
28.3.2002 

RR 

25,02 

O.Ai 156/20 01. 

Note5 of eRegig 	lDat 

91 4  
Respondent N0.1 has already PUed the 

w nt t en S ta  • 	 —..-. ulL.n.%Jas,jearled Counsej1. for the St2te OP Assam, agajr perayed for 
time to tjj9 written statement. Prayer is 
allowed. List on 8.202002 for order. 

V1 

, OtILj 	•kk5t 	-; 

I CL 
P1 7mb or 

•Wrjten statemeit 
by the Re8pdt No.1, 

written statement thøugh 
was granted. Let the matter be 11$ ted 

for hearing on 14'0.2002, 

8.2,32 

are yet to Pile 

i ce Chaj rman 

has already been Piled 

0ther, respondents 

>- k"_ ~, 
I/ic e-Chaj rmari 

14.3.2002 
	

On the prayer made by Mr.U.K.Nair, 

learnedcounselL for the applicant the caej ) 
is adjourned and listed for hearing  on 
28.3.2dJ2, 

Member 	 Vic e-Cha irraar 

mb 

None apj.)ears may be due to Hole Festiva 

List agacn on 2.5.20J2 for hearing. 

~uo_~ 
Member hairm 

On the prayer of learned counsel for / 

the applicant case is adjourned to 13.5002 

for hearing. 

Mnber 	
Vjce..Chairman 

ftYYt O'\' T' 

S*.t .f s4 	M 'c: 1  ' • 	&' 	 i'o 

rJy_ 	
rt 

(49> 

un 
r 
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CE;NTRAL ADMINISTpJ TRIgUNJ 
GUWAHJTI BENCH 

Orig.jnj Application No.156 of 2001 

20.5.2002 
Date of Decision.. 

hdraMhanKakati - 	 - - 
	Petitioner($) 

Mr B.K. Sharmá, Mr S. Sarma and 

- _M1 	Das 	

Advocate for the 
Pet "Versus_ 	 itioner(s) 

of India and others 	

. }esr.)riaent() 

Mr A. Deb Roy, Sr. C.G.S.C., 

Dr Y.K. Phukan, Sr. Government Advocate, Assam 

M. Das Government Advocate, Assam. 

—Ad"foc'a'a for the 
Respond ent Cs) 

THE H0N'L, MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HCNBLE MR 'K.K. SHARMA, ADMINISTRATIVE MEMBER 

r Whether R 	Of local pers may be a1loqp to see the judgme' ? 

To be rql 	to the Reporter or not ? 

Whether thir Lordship5 wish to s 
4 	

ee the fair Copy of the JPdqme1ft ? he Judgment is to 
be circ1at to the other Benches 

Judgment e1jvered by Hon'ble : Vice-Chairman 

a 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.156 of 2001 

Date of decision: This the 20th day of May 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Chandra Mohan Kakati, 
Joint Secretary to the Government of Assam, 
Dispur, •Guwahati 

And 
Managing Director, STATFED, 
Medical College Road, Bhangagarh, 
Guwahati 	 Applicant 
By Advocates Mr B.K. Sharma, Mr S. Sarma 
and Ms U. Das. 

- versus - 

The Union of India, represented by 
The Secretary to the Government of India, 
Ministry of Personnel, Public Grievances and Pension, 
Department of Personnel and Training, 

• 	Central Secretariat, New Delhi. 
The State of Assam, represented by 
The Chief Secretary to the Government of Assam, 
Dispur, Guwahati. 
The State of Meghalaya, represented by 
The Chief Secretary, 
Meghalaya, Shillong 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Dr Y.K. Phukan, Sr. Government Advocate, Assam 
and Mrs M. Das, Government Advocate, Assam. 

ORDER 

CHOWDHURY.J. (V.C.) 

The controversy pertains to the process of 

preparation of a Select List for recruitment to All India 

Service under the provisions of Indian Administrative 

Service (Recruitment) Rules, 1954 read with the Indian 

1  Administrative 	Service 	(Appointment 	by 	Promotion) 

Regulations, 1955. 

Al 
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The applicant belongs to the State Civil Service. 

His grievance is concerned with his non-selection to the 

All India Service. In the application the applicant pleaded 

that his name was included in the Select List of 1996-97 

for promotion to the Indian Administrative Service (lAS for 

short). The Select Committee meeting was held in the year 

2000 for consideration and preparation of a Select List. 

There were vacancies in the year 1996. The Selection 

Committee took into consideration only four vacancies 

though there were a number of vacancies in 1996-97 - 

(existing and anticipated) and the applicant was illegally 

left out. It was also contended that no Select List for the 

subsequent years were prepared by the respondents though 

under the law a duty was cast on the authority to prepare a 

Select List each year. The applicant claimed that had a 

Select List been prepared in the year 1997 his name would 

have appeared in that Select List. The applicant contended 

that in 1996 due to improperly confining the number of 

vacancies tofour, the respondents overlooked the case of 

the applicant for his legitimate promotion. The applicant 

also contended that the respondent authority fell into 

error in not reviewing the triennial cadre review, which 

• finally affected the service career of the applicant. The 

applicant submitted a representation dated 14.2.2001 before 

the authority. Failing to get appropriate remedy the 

applicant moved this application under Section 19 of the 

Administrative Tribunals Act, 1985. 

The respondent No.1 submitted its written statement. 

• 	In the written statement the respondent No.1 stated that 

• the Select List for promotion of Assam Civil Service 

0 	to the lAS Assam-Meghalaya Joint Cadre were 
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prepared by the Selection Committee for Assam and approved 

by the UPSC for all the years, 1996-97, 1998, 1999, 2000 

and 2001. According to the UPSC as per the information made 

available by the State Government to the UPSC, the State 

Government while sending proposals for convening the 

selection committee meeting for 1996-97 to the UPSC with a 

copy endorsed to the Central Government, it was observed 

that the number of vacancies for which recruitment was to 

be made in the promotion quota of the Assam Segment of the 

Joint Cadre during 1996-97 was five in number and the 

consideration zone would comprise only fifteen officers 

under the rules. The name of the applicant appeared at 

serial No.16 of the seniority list and as such his case 

could not be included by the State Government in the 

consideration zone. The UPSC in its written statement while 

denying the allegation of the applicant as to not holding 

selection committee meetings for the years 1997, 1998, 1999 

and 2000 stated that the Select Lists were duly prepared 

year-wise and the process was duly repeated in respect of 

the Select List for 1998 to 2001 also. 

4. 	The State Government in its written statement stated 

that in the Select List that was prepared for the year 

1996-97 the applicant did not find his place in the zone of 

consideration in view of his seniority position. It was 

stated that the meeting of the Selection Committee for 

preparation of the Select List for promotion to the lAS 

were held in the following manner: 

 1995-96 - 	 6.2.1996 

 1996-97 - 	 30.11.1999 

 1998 - 	 4.2.2001 

 1999 - 	 4.2.2001 

 2000 - 	 4.2.1001 

 2001 - 	 4.2.2001 
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The applicant was in the zone of consideration of the 

Selection Committee for preparation ofthe Select List for 

the year 1995-96 for promotion to the lAS. In the 

assessment made by the Selection Committee, the applicant 

earned 'Good'. All other officers finding their places in 

the Select List of 1995-96 earned the grading 'Very Good' 

and therefore, the applicant did not find his place in the 

Select List of 1995-96. The applicant crossed the upper age 

limit of 54 years and became overaged on 1.5.1997 for being 

considered by the Selection Committee. Therefore, his case 

was not considered for the years 1998, 1999, 2000 and 2001. 

According to the State Government in the year 1995-96 the 

Selection Committee although considered the case of the 

applicant he was not found suitable and therefore, did not 

find his place in the Select List of 1996. Thereafter, in 

196-97, 1998 and subsequent years he did not come in the 

zone of consideration. Hence there was no question of 

deprivation of the applicant. 

5. 	We have heard the learned counsel for the parties at 

length. On consideration of the materials on record it 

appears that the case of the applicant was considered by 

the Selection Committee for the year 1995-96, but persons 

who earned higher grading were picked up for selection. In 

the year 1996-97, because of his seniority position, 

the name of the applicant could not be included in the zone 

of consideration. As per the mandate of Article 16 an 

officer has a fundamental right to be considered for 

appointment and selection, but does not have any inherent 

right to be appointed. The materials on record clearly 

indicated that the applicant's case was duly considered in 
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1995-96 and for the year 1996-97 his name could not be 

included in the zone of consideration because of his 

seniority position. 

6. 	As to the other contention of the learned counsel 

for the applicant on the Cadre Review it may be pointed out 

that under Rule 3 of the lAS Cadre Rules, an lAS Cadre is 

constituted for each State or group of States. The strength 

and composition of each of the cadres constituted under 

the Rule is required to be determined by regulations made 

by the Central Government in consultation with the State 

Governments udner Rule 4. The rule also entrusted on the 

concerned authority to re-examine the strength and 

composition of each such Cadre earlier at the interval 

of every three years. Sub-rule (2) of Rule 4 of the Rules 

now cast an obligation on the part of the Central 

Government to redetermine the strength and composition of 

each cadres at the interval of five years as per the 

amendment date 10.3.1993. The last cadre review was made in 

1999. Materials available did not disclose irregularity in 

adhering to the statutory exercise of power. No illegality 

or impropriety on the part of the respondents in the 

exercise of statutory obligation is discernible calling for 

our iterference under Section 19 of the Administrative 

Tribunals Act, 1985. 

6. 	The application is accordingly dismissed. There 

shall, however, be no order as to costs. 

&Ak_ (M_AO  LTh 3 	 (K. K. 
	

D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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EEFORE THE CENTRLDi'l 	c' 	 IBUNAL 
GUWAHAT I BENCH 

1)? 

le of the case 

.- 

O.A. Nc JEof 21 * 

C:handr- a Mohan Kak:ati 	 Applicant 

iN d 

1nion of I ndi.a & ors 	 Respondents 

I N D 	X 

ji o 	 Part culars 	 Pace No 

I 	 Application 	 1 to It 

:i 	 Verification 

L Annexure-1 

4 	 Annexure--2 

Annexure-3 

Annexure-5 

Annexure-6 

Annexure--7 

Fiied by 	 RecinN':' 

Fiil 	;C:FIANDRA 	 Date 



BEFORE THE C:ENTRAL ADMINISTRATIVE TRIBUNAL 
iUWAHATI BENCH 

(nfl' application under sect ion 19 of the Central Administrative 
Tribunal ct1985) 

OANc. , 	 . cf 21 

S r Cliandra Mohan Ka::at i 
J4ir!t Secretary, to the Govt of Assam, 
Disp 

I 
 ur Guwahati--6 
And 

Mná'ginc Director, STATFED, 
Mdi:al i::oiiege Road, Bhangagarh Guwahati-5 

Appiicant 

Un i on o f I n d i a 
Rpresented by the Secretary to the Govtof India, 
N nistry of Personnel , Fubi i: Grievances and Pens ii:r1 

Dpartment of Personnel and Training, 
Ontral Secretariat New Deihi 

2 The State of Assam, 
r4presented by the Chief Secretary to the 
Gvt of Assm, Dispur '%uwahati-7816. 

Ppc p n d n t s 

... 

PARTICULARS OF THE APPLICATION 

1 

MAbE 

Th.s application is not directed against any particular 

cirJe1 but has been di rcected against the a: t ion of the respondents 

in lot holding the Selection Committee Meeting for promotion to 

IA3, for the year 1997, 1998, 1999 and 2000, and thereby 

deprivi nq the applicant for his legitimate claim for promotion to 
il 

IA 	The applicant became eligible for promotion to lAS and he 

was very much undef the zone of consi derat ion in the year 199 

ma 

T li r 

t 

fter,  , the respondents have nt:'t prepared any select list in 

.Absequent years 1997 to 2000. The applicant at the time of 

( a5i  
1 
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rparinq the select list of 1996 c:Janu.ry 1996) was 52 years and 

3 months and as on January 1997 he was 53 years and 8 months. 

i1n ce  there was no select list in the year 1997, even though 

;hre were vacancies and the respondents violating the statutory 

)rrvisjcin did not convene any select list after 1996 till date. 

Vii applicant after 1997 crossed the upper age limit of 54 years 

n6i thereafter, his name will not be considered for such 

)rc.mot ion to IS. Had there being select list in the year 1997 

in the event of his inclusion in the said select list, even 

Aer his non select ion also, his case for prcimot ion to I(S would 

laie considered for the subsequent years i ,e, 1998. 1999 and 2MOM- 

ithciut insisting his upper age limit . The appl icant preferred 

ubers of representations to the concerned authority but the 

ae is yet to be repi ied to by the respondents Having no c'ther 

ltlernative, the applicant has cc'me under the protective hands of 

his Hon' ble Tribunal seeking appropriate relief towards 

ndiusion of his in the select list of 1997 and upon such 

ncllusion to promote him to IiS with all consequential service 

enf its 

LIMITATION 

The appii':ant declares that the instant application has 

fi led. wi thin the 1 imi tat ion period prescribed under section 

.'f the i::entral Administrative Tribunal Act.1985, 

JiJRISDIC:TION 

The applicant further declares that the subject 	matter 

the case is wi thin the 	.jur isdict ion of the Administrative 

T iLunal 



/ 
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41 	That the applicant is a citizen of India and a 

prmrient resident of Assam and as such he is entitled to all the 

rii protcticins and privileqes as guaranteed under the 

cc'nst i tut ion of I ndia and laws frameci thereunder.  

That the app1icant entered into Assam Civil Service II 

: the year. 1970 after his selection in the Combined Ci:mpetitivc 

Exhminat ion held in the year 1969. During his service career, the 

appi cant served in var i:us capaci ties, such as, Blcd:: 

deveiopment Officer, SDi::, Asstt Settlement Off i cer etc in various 

t) ist1icts, On 7577 the applicant was recruited to the ACS 

;Ws ,FI, after his select ion thrc'ugh I::crnpet i tive Examination and 
postd as Extra Asstt Commissioner, a post meant for ACS Class-I 

Of ..jirs. 

4. 	That the present applicant has got an outstanding and 

unbie..nish service career as Ac:s--I and durinq his service career 

he h 1 .d occasions to work in.. var ic'us. responsible posts like EAC 

Naçaoh, EAf: and Magistrate 1st C:lass Hemran (dealing with the 

jud 1 icary in Karbi Anqiong t)istrict )Deputy Control icr, Civil 

DefFne, Jorhat under Home Department : ; Secretary, Nagaon Mahkuma 

Far 1isd(Lnder P & RD Department) Under Secretary (P & RD 

Deprment); Civil SDO, Hc'Jai Dc:. I/C Ho.jai Sub-Division ADC, 

Son''pur; ADC Border, NAD, Tezpur; OSD lIT (Under Education 

(CTM) Depar tment) & ADC Development, Nagaon ADC Darrang deputy 

Comrnisioner I /C Darranci District Di rector of Employment & CT 

Ass1m;. Di re':tor Cul tural Affairs, Assam ; Deputy Commissioner 

Moriq:in; Deputy C:cmmissiciner N.C.Hills, Haflong and presently 

,holdiilg the pcist of Joint Secretary, Cc-cperat ion and Managing 

Dirct:r STATFED, 

4*4 
	

That the applicant's name was included in the select 

list 
	

:if 1996-97 for promotion to lAS on amongst the off i cers ci f 

go 
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Assam Civil Service. The said select committee mestinq was held 

i h the year 2000 for cc'risi c.ierat ion and preparation of select list 

for promotion to IAS In the year 1996 (Jan) the applicant was 52 

years and S months, and he was well within the zone of 

c'nsideration. In the year 1996 there were vacancies but the said 

selection committee held in year 2000 for preparation of select 

It list for 1996-97 and took in to consi derat ion only 4 vacancies, 

despite there were several vacan::ies (exist inq and anticipated) 

an:d for which the applicant althc'uqh was well within the zone of 

consi derat ion and having an outstandi nq service car r icr could not 

i included in the said select list of 1996-97 

That the applicant begs to state that after preparation 

'of 1996 Select List for promotion to lAS for which select 

commi ttee meeting held in the year 2000, no select list for the 

subsequent years has been prepared by the Respondents. Under 

Reulat ion 5 (1 ) of lAS (Appointment by Promotion) Regulation, 

955 the respondents are duty bound to prepare list of Selected 

Civil Service Off i cer for promotion to lAB each year and 

bnder the 3rd provision of Regulation 5 (2) of lAG (Appointment 

by promotion) Regulation, 1955, the select committee shall not 

consider, the case of a member of State Civil Service unless on 

1st day Jan. in which it mects But contrary to the aforesaid 

)ri:1visicn, since 1955, the select ccmmi ttee meeting held once in 

the year 2000 for preparat ion of select list for prcmot ion to 

There after no siect list has been prepared for subsequent 

ears i.e. 1997, 98 99, 2000. 

4.6. 	That the applicant is going to be superannuated w.e.f. 

30.4.:2001 after attaining the age of 58 years. As stated above as 

Ann Jan 96 he was 52 years and B months. As per the Regulation 
Select Committee meet inc is requi red to be held ycarwise, but in 

tIhel instant case the respondents have violated the same without 

4 
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atily valid res':'n 	dmitted1y, as on Jan 1997 the applicant had 

te 	been a select list and in the event of his name beiriq 

icl ded in the said list, he wc'ul d have gi:it his promotion to 

IASv Even his non-promot ion to IS after inclusion in the said 

s9 ieLt I is, his case for such promotion wc'ul d have been 

ccnsdered in the subsequent years without insisting on a ge bare 

It is pertinent to mention here that in view of the Regulation 

1 3 : 	3r ci prov is': of IcS (app:' i ntment by prc'm:'t ion )fegu lat ion 

1951 provides that a member of State Civil,whc' has attained the 

age of 54 years on the 1st day of Jan of the year in which the 

Cc'nm:i,ttee meets, shall be considered by the ':ommittee if he was 

WK WOU. for cc'nsideraticn on the 1st day of Janof the year or 

any i f the years immediately prc":eeding the year in which meeting 

is, J~ eld but coul ci not he ccnsi dered as no meet ing of the 

cc'4mittee was held. during such proceeding, year or years. 

4.0 1 	That the app 1 i':ant begs to state that his name appeared 

in 	he select list of 1996 but he could not be cc'rsi dered for 

pr'm't i':'n to lAS because of the Statutory limit purportedly fixed 

by t:he  respondents restricting it to only 4 members. Although 

ther were vcanc ies both existin g  as well as anti': ipated but the 

reJpidents with':'ut taking in to cc'nsideration of thc'se vacancies 

took. in to consi derat ion agai nst only 4 vacan': ies which has 

reuled violation of various pr'::'vision and deprived the present 

appi i:ant 	from his legitimate claim of promotion. As per rule 

400 	of lAS (l::adre) Rules 1954, it is the duty of the Central 

to review the ':adre strencth at an interval of every 3 

years for calculation of vacancies both existing and anticipated. 

But in the instant case the respondents have not reviewed the 

':ad1restrength and the said strength has remained unchanged for a 

1cn time,. Had there been Triennial Cadre Review regularly, the 

vacni ies which could not be locaed wc'ui ci come to light and 

~P~ 
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the would have been more than 4 vacancies as on 1996 	and 	the 

of the present applicant could have considered for promotion 

c AS. 

1
6. That 	as 	stated above as per Reciulat ion 	of 	IA 

ploi ntment by promot I on 	Regulation, 	1955 it 	is the duty of the 

R.sbondents to 	convene Select Committee meeting each 	year 	but 

cnrary to that, 	select cc'mmittee meetings held in the year  2000 
fir  preparat ion of select 	list 	for the year 	1996 for promotion to 

IS It 	is noteworthy 	to mention here that as on Jan 1996, 	the 

a0p1i cant 	was 	52 years and 8 months 	Had 	there 	been 	ysarwise 

m eeting of the said selection committee the case of the applicant 

wcu id have 	been cons i dered and included in the Select 	1:1st 	of 

1 :0 97. Even in case of his non--promot ion to lAS pursuant 	to 	the 

SIe:t List of 	1997, 	his case would have been cons I dered in 	the 

sLbsquent year without 	insisting the age bar .  On the other hand, 

the present applicant after his prcimot ion to lAS would have 	got 

	

t 	benefits of 2 years of service as the age of superannuation 

afer getting promotion to lAS is 60 years. 

4, 	That the applicant beqs, to state that at present there 

are nurnbers. of vacancies and respondents are bent upon not to 

ho d Iselect ion., committee meeting without any valid reason It is 

futer stated that wef. 3421,, the applicant is going to 

be rt i red on attaining the age of superannuation and due to non-

hodig of yearwise Select Committee Meeting and Triennial Cadre 

his due claim for promotion to lAS has been frustrated. 

	

/ 4 	 That the applicant state that in the year 2000 only the 

7 	se1ec'icn committee meeting held for prep ration of 1996 select 

Al thi:ugh, he was within the ione of consi derat ion and the 

concerned has forwarded his name 
, but his case could not 

be ctinsi dered because of the statutory limit of the pana 1 

purotedly fixed by ther espcndents; only for 4 members In fact 

	

mo~ 
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thi applicant could come to know that there were more than 4 

vacancies, Since there has been no Triennial cadre Review, those 

VaLarcies could not be located by the respondents Had there been 

tiei1' Review of cadre strencith as contemplated under the 

redt ion, the case of the app]. icant could have been consi dered 

evn prior to 1996 

4" 11 , 	That in a nut-shell the qr ievances of the present 

appi iant are namely non inclusion cf his name in the Select list 

prpaed for the year 1996, for promotion to lAS, for want of 

IanLy , non holding of your select commit tee meeting for the 

yoar 133', 1 :4 B, 1933 and 2000 as contemplated under the 

Rec ii t ion and act ion of the respondents in not reviewing the 

cadrei strength once after 3 years to recalculate/reassess the 

cad e, strength to locate the vacant: ics (existing and antic ipated) 

andilhereby causing hardship to his service career. The 

appI I ant 	hicjhl i qht i ng 	his said 	grievances 	prefer red 	a 

rep'eentation to the concerned authority praying for 

re4mendat ion, of his name, but same yielded no result :1 n 

affirative, 

A copy of the said representation dated 

14,2. 2ø1 is annexed herewith and marked as 

- 	 ANNEXURE1 

That the açpl i cant is yet to be indu ted to lAS and he 

is sti 11 holding the ClassI state civil service. The age of 

ret,: rnent in respect of state Govt 'Service (Assam) is 58 years 

and accordingly w,e. f 30421 he is cio:inq to be suerannuated, 

Had , hi 	been inducted to lAS, he wcu l d have continued up to 

30.4,,.? 	 and got his retirement as an lAS officer. Thus on bc'th 

courli tso  the applicant has been depr ived firstly, he has been 

I
deprivLd of his status as an lAS Off i cer, Secondly he has bean 

ij 
made  - oret i re prematureiy. The respondents ought to have 

7 



re''iewed the cadre strength locating and indicating the vacancies 

anM ciught to have prepared the yearwise select list 

afte convening select committee meeting, timely, so that on the 

coLnt of delay, the officer like applicant are not being denied 

their legitimate claims 

4 13 	That the applicant begs to state that the aforesaid 

inaction on the part of the respondents have resulted injury to 

his service career which is requl red to be remedied by 

approriate direction of this Hon' ble Tribunal 

4.1.. 	That this application has been filed bc'naf ide and to 

secLre ends of just ice 

5 JF.UNDS FOR JR. ELIEF WITH LE'%AL PROV IS I ON 

5.1. 0i 	For that pr ima'fac ie, the present applicant has been 

depked of his promotion to lAS and accordingly suitable 

di rc ion is requi red to be passed for appoi ntment of the 

appiicant to IAS 

5.2. 	For that the applicant cc'uld not have been deprived of 

his promotion to lAS by purportedly squiz ing the size of the 

selc list of 1996, without resorting to hold triennial cadre 

review as contemplated under the Rules 

5.36 	 For that the respondents ought to have held triennial 

cadre review a fter the interval of 3 years as contemplated under 

the IS (Cadre) Rules 1954, before preparing the select list of 

1996 fr prcimot ion to lAS and having not done sc' i.nspi te of there 

beirg vacancy and the applicant even after his coming to the zone 

of ccsi deration, his legitimate claim for pri:tmcit ion to lAB 

rendered meaningless. 

54. 	For that had there been timely yearwise meeting of 

select committee, the case of the applicant would not have been 

defeated on the ground of age bar.  

5.5. 	For that it was the legitimate epectation of the 



apIii:ant that before his retirement he would he granted h i s 

pocnct ion to lAS but same having not done in h i s 	case, 

mscarric 	of justice has taken place which is to be required to 

J iernedied by this Hon' bie Tribunal 

For that in any view of the matter the action/inaction 

the respondents are not sustainable in the eye of law a n d 

iiable to set aide and quashed 

The applii:ant craves leave of this Hon'hle Tribunal to 

acvance more grounds, both legal as well as factual of the time 

of hearing of the case 

6 DETA ILS OF REMED I ES EXHAUSTED: 

That the applicant declares that he has exhausted all 

remedies available to them and there is no alternative remedy 

avkaiiabie to him. 

7. MATTERS NOT PREVIOUSLY FILED OR FENDING IN ANY OTHER. IQJJT: 

The applicant further declares that he has not filed 

prviously any application, writ pet i tion or sult regarding the 

grievances in respect of whi ':h this application is made bef':'re 

other court or any other Bench of the Tr i burial or any o t h e r 

authori ty ncr any such application writ petition or suit is 

peiding before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the 

appl i c a n t most respect fully prayed that the instant applica ion 

be admitted records be called for and after hearing the parties 

on t h e,  cause or causes that may be shown a n d on perusal of 

reFords, he grant the fol lowing reliefs to the applicant:- 

e . 	LTO direct the respondents to constitute a review 

se4 ecticn committee to examine in case of the applicant for h i s 

iniuct i o n to lAS from 1996 select list after holding the 

Triennial cadre Review, with all back wages and service benefits. 
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a.h. i 	To direct the respondents to include his name in the 
se'.et 1 1st of 1397 (and its subsequent 1 ists) and to promote him 

tn 1( w3th rtcspo' ti efftct wi!h l] coisequenti] Oer]cE 

beheits 

B.S.i:::st of the application 

8an 

 

Any other relief/reliefs to which the applicant is 

en ;i1ed to under the facts and circumstances of the case and 

demd fitand propern 

INTERIM CiRDER F'RA'TED_FOR 

During the pendency of the OA, the app].icart prays for 

Interim order di re::t i nq the respondents mainly the state of 
am1  to allow him to continue in his service on extension, till 

s his inductions to lASa 

ran anna nana nnanflc ann a nan an Inn an anna and,: a anan a an:, nna an 

.Jn a 

in I nPnOa Nc'a 
	 flzaa 

Date 

Payable at 
	

Guwahati a 

As stated in the Indexa 

an 

As 

ci e t 

10 
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VEF: I F I C:r;T I ON 

1, Shr i C:handra Mohan Kakat i , son of Late Purnanda 

t%jaktti, aged about 58 years, at present working asjciint 

Secetary, to the Govt.of Assam, C:o-Operaticin Deptt and Managing 

tir ctor, STATFED, do hereby solemnly affirm arid verify that the 

5:tTt5 made in paragraphs  

to 	my 	knr ledge 	and 	those 	made 	in 

prJ graphs are also true to my legal advice 

ad the rest are my humble submission before the Hon' bie 

Tiunal. I have not suppressed any material facts of the ':ase 

And I sign on this the Ver i i cat ion on this they e p"day 

o 	 2ø1 

Si gnature 

L/L c4 

.4 
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ANXURE - J 

/ . 	 THE ASSAM STi','i. CFr 
MARKETING & CONSUIN,  ERS 
FU)h1i liON L FL). 

r'[' flOAD. Rl-IANTiEAc'l ; '\ 

CONFIDENTIAL 

NO. MD/CMK/1/2000/2 
Dated February 14, 001. 

To 

The Chief Secretary to the 
Government oft Assam 
Dlspur, Guhati-781 006 

Sub: Prayer for consideration of age for nomination to lAS. 

Ref: No. MD/CMK/1/2000/1 dated 09-11-2000 addressed to 
CommissIoner & Secretary, Personnel Department. 

Sir, 

With 'reference to the subject cited above, 	I have the honour to 
inform you that Government was requested to consider my age for romination 
to lAS vide my letter under reference. 	While submitting the above prayer, 
I 	had enclosed a 	brief 	bio-data 	of 	mine 	soliciting 	benign 	consideration 	of 
the Government on three grounds. 	But on my personal query 	In Personnel 
Department 	it 	is revealed 	that 	my prayer has been rejected. 	As such, 	I 
beg 	to Submit 	this 	petition again together with a--y of my brief bio-data 
for 	review and reconsideration. 	it 	may ,e 	pertinent 	to 	mention 	in 	this 
connection that because of non-holding of Select Committee Meeting for years 
together 	i.e. for 	1997/1998/1999/2060, 	the 	undersigned 	is 	deprived 	of 

• 	 getting due consideration from age point of view despite several vacancies. 

I, therefore, beg your good-self to be kind enough to review the 

mat tar and pass necessary order . recommending my name for nomination to 

IAS and oblige. 

Yours fithfu1Iy, 

Enclo:- Brief Blo-data of. C.M. Kakati 
(in 3 sheets) 

,'?2 14.•0 2 • ::C/ 

C.M. KAKATI 
MANAGING DIRECTOR 
STATFED: :GUWAHATI 

t-I. •;t.t, 	 t).) i" - 	't). Fi 	: 62589 .  Tt,&phct.i. 

C 
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ORIGINAL APPLICATION NO. 156 OF 2001 

VERSUS 

Shri C.M. KAKATI 

UNION OF INDIA 

PETITIONER 

.RESPONDENT 

d 

tiS 

ti 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.! 

MOST RESPECTFULLY SHOWETH: 

I, R. Vaidyanathan, Sb (Late) T.N. Ramachandran working as 

Under Secretary in the Department of Personnel and Training, Government of 

India, North Block, New Delhi, am conversant with the facts of the case and 

competent & authorised to file this written statement on behalf of respondent 

No.1. 

That I have read a copy of the application filed by the applicant 

herein and have understood the contents therein. I hereby deny the contentions 

made therein, unless the same are expressly and specifically admitted by me 

herein. 

That before replying the contentions of the applicant in the OA the 

answering respondent craves leave of this Hon'ble Tribunal to make the 
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following preliminary submissions. 

	

4. 	That Parliament in accordance with Article 309 of the Constitution 

of India read with 312 of the Contitution of India has enacted the All India 

Services Act, 1951 for the purposes of regulating the Recruitment an& 

conditions of the service of persons belonging to the Indian Administrative 

Service and the Indian Police Service. 

Under the All India Services Act 1951, more particularly section 3 

of the said Act ;  the Central Government is empowered to make rules to 

regulate the recruitment and conditions of the service of persons appointed to 

the Indian Administrative Service. The relevant provisions of section 3 read 

as under :- 

3(1) The Central Government may, after consultation with the 

Governments of the State concerned, (including the State of Jammu & 

Kashmir) (and by notification in the Official Gazette) make Rules for the 

Regulation of recruitment and conditions of service of persons appointed to an 

All-India Service................... 

In pursuance of Section 3(1) of the All India Services Act, 1951 

the Central Government has framed the following rules relevant for the 

purpose; of the present OA : - 
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a) 	The Indian Administrative Service (Recruitment) Rules, 1954 

(hereinafter referred to in short as the Recruitment .Rules) 

b)The Indian Administrative Service (Appointment by Promotion) 

Regulations, 1955 (hereinafter referred to in short as Promotion 

Regulations). 

	

7. 	A person is recruited to the Indian Administrative Service under 

Rule 4 of the Recruitment Rules by one of the three sources given 

hereinbelow - 

through competitive examination (i.e. direct recruitment); 

by promotion of substantive member belonging to the State Civil 

Service; or 

by selection of officers who hold in a substantive capacity gazetted 

posts in connection with the affairs of the State and belong to the 

services other than State Civil Services, 

	

8. 	That the Ministry of Personnel, Public Grievances and Pensions, 

Department of Personnel and Training in the Government of India administers 

the provisions contained in the Indian Administrative Service (Appointment 

by Promotion) Regulations, 1955 (hereinafter called the "Promotion 

Regulations") and hence is directly concerned with the application and 

interpretation of any of the statutory provisions laid down in the said 

Regulations. The Ministry of Personnel, Public Grievances and Pensions are 

concerned in the application of the said provisions in the matter of recruitment 

RL 
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• 	to the Service from among State Civil Service Officers as the Cadre 

Controlling Authority in respect of the Indian A4ministrative Service. 

It is submitted that the State Government and the Union Public Service 

1'. Commission are primarily concerned with reference to case for consideration 

d' the applicant for promotion to lAS on the basis of an overall relative 

asessment of his service records maintained by the State Government and 

asessed by the Selection Committee under the Promotion Regulations. The 

Respondent Union of India is concerned only to the extent of functional 

e*ercise of the powers envisaged on it as the Cadre Controlling Authority in 

respect of the Indian Administrative Service to which the applicant has sought 

promotion from the State Civil Service under the Promotion Regulations. 

It is submitted that the zone of consideration comprising the names 

and number of State Civil Service Officers to be forwarded to the Selection 

Committee by the State Government, the procedure followed by the Selection 

Committee for preparation of the Select List and further process thereon are 

contained in Regulations 5 to 7 of the Indian Police Service (Appointment by 

Promotion) Regulations, 1955 published in All India Manual Part-il Sixth 

Edition which may kindly be referred to, in terms of the provisions contained 

in the Promotion Regulations the Selection Committee convened by the Union 

Public Service Commission is entirely concerned in regard to the overall 

relative assessment and grading made in respect of each State Civil Service 
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Officer by the Selection Committee. It is the Union Public Service 

Commission who finally approves the proceedings of the Selection 

Committee meeting and determines the Select List that is the subject matter of 

the grievance by which the Original Application has been preferred by the 

Applicant. 

Further to the formulation of the Select List by the UPSC, the 

answering Respondent as Cadre Controlling Authority in respect of the Indian 

Administrative Service is concerned in the matter only in making 

apointments of the Select List officers to lAS subject to and in accordance 

with the provisions contained in Regulation 9 of the Promotion Regulations. 

That the process of the Select List is that initially the list of names of 

State Civil Service Officers are forwarded by the State Government to the 
- 

Commission for consideration by the Selection -Committee the select list 

prepared by the Committee is forwarded by the State Government to the 

Commission alongwith its observations on the - recommendations of the 

Conimittee, the observations of the Central Government are also forwarded to 

the Commission thereon and the final approval to the Select List is conveyed 

by the -Commission to the Central Government. Thereafter on receipt of 

appointments are considered by the Central Government from the select list 

on - receipt of unconditional willingness for appointment to the lAS from the 

select list officers accompanied with a declaration of marital status and also 



6 	 L 
consent for termination of lien in the PCS in the even of substantive 

appointment to the lAS in due course. 

13. 	It is submitted that in the instant case the applicant was not 

considered by the selection committee of 1996-97 for Assam on account of 

non-inclusion of his name in the consideration zone prepared and placed by 

the respondent State of Assam before the selection committee. The 

/ 

	

	 respondent State of Assam is entirely concerned on the issues in regard to 

non-inclusion of the applicant in the consideration zone framed by that 

-  Respondent to be placed before the 1996-97 Committee for Assam, ostensibly 

due to operation of the normal provisions in this regard. It is, however, 

submitted that right of the applicant to be considered for pràmotion to lAS is 

conditional subject to fulfilment of all the eligibility criteria and size of the 

zone of consideration as prescribed in the rules. 

PARA-WISE REPLY 

PARA-1 The select lists for promotion of Assarn Civil Service Officers to the 

S'Assam- Meghalaya Joint Cadre were prepared b t n committee 

for Assam and approved by the UPSC for all the year 199697, 998, 1999" 

20a.d.2001. The Date of Birth of the applicant is 1.5.1943 and in terms of 

Regulation 5(2) of the Promytion Regulations, the applicant was eligible to be 

considered upto 1996yfist as he crossed 54 years of age from 1.1.1998 

onwards. The consideration of his case could be made by the selectiop 

committee only if he is included in zone of consideration, with reference to his 

inter-se position in the seniority list of the ACS officers, besides fulfilment of 

other eligibility criteria and the zone of consideration framed by the State 

Government with reference to the number of vacancies against which 

recruitment was made from year to year. The Respondent State of Assam is 
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	 ul~ 
entirely concernedin the framing of the consia1ion zone in accordance with 

the relevant provisions in the per information made available 

by the State Government while sending proposals for convening the selection 

committee for 1996-97 to the UPSC and copy endorsed to the Central. 

Government, it is observed that the number, of vacancies for which the 

recruitment was to be made in the promotion quota of the Assam Segment of 

the Joint Cadre during 1996-97. was5_inpumber and the consideration zpne 

would comprise of only 15 officers under the rules. The name of the applicant 

appeared at S.No. 16 of the seniority list and as such his name could not be 

iicluded by the State Government in the consideration zone. 

PARA-2: The applicant may be put to strict proof on the averments made in 

thse paragraphs. 

PARA-3: The answering Respondent does not dispute the jurisdiction of the 

Hon'ble Tribunal in the matter. 

PARA-4.1: Comments of this respondent are not called for on.this paragraph. 

PARA-4.2& 4.3: Concerns the Respondent State of Assam, whose reply may 

be referred to. 

PARA-4.4: The Respondent State of Assam is concerned with the 

determination of vacancies in the promotion quota against which recruitment 

could be considered during the select list year 1996-97. In terms of the 

information given •  by the State Government and reckoned with by the 

• • selection committee, the select list was prepared towards filling up 5 

vacancies in the lAS Joint Cadre during the year 1996-97. The averments 

made otherwise are denied. 

4 

fz"  



-4 	 PARA4.5: The select lists have been prepared year-wise to fill up the 

yacancies in the promotion quota 'of 'the Assam Segment of the lAS Assam-

Meghalaya Joint Cadre for the years 1996-97, 1998, 1999, 2000 and 2001 in 

terms of the provisions in the Promotion Regulations as amended from.time to 

time. The averments made to the contrary are denied. 

PARA-4.6: The Respondent State of Assam is concerned with the averments 

made in this paragraph. It is, however, submitted that the applicant is not 

entitled to be automatically considered for promotion to lAS merely because 

he is below the age of. 54 years. The right of consideration is essentially 

subject to the seniority position of the officer and the size of zone of 

consideration permissible in terms of Regulation 5(2) of the Promotion 

Regulations. However much an officer may be senior,, if his inter-se position 

in the seniority list is such that his name cOuld not be covered within the 

statutory limit on the zone of consideration in a 'year, he has no right to be 

considered for promotion during that year outside the scope of the relevant 

provisions. . 

PARA-4.7: The recruitment by promotion in the Assam Segment was 

proposed against 5 substantive vacancies and the zone of consideration 

worked out to 15 in all. The name of the applicant figured at S.No. 16 in the 

seniority list and as such, his name could not come up to be considered by the 

selection committee. 

PARA-4.8: As already submitted, there was no failure to prepare the select 

lists year-wise. as for consideration of the applicant for the year 1996-97, the 

reply submitted by the respondent state government may be referred to. 

PARA-4:9 & 4.10: The averments are denied. It is also submitted that though 

there was delay in convening the meeting of the selection committee by the 

UPSC in respect of the 1995-96 and 1996-97 select lists, the select lists were 

3v 

I 
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duly prepared year-wise and the process was duly repeated in respect of the 

select lists for 1998 to 2001 also. 

PARA4.11: The revision of Cadre Strength is done in accordance with the 

provisions contained in Rule 5(2) of the lAS (Cadre) Rules, 1954 by the Cadre 

Controlling Authority periodically.. The averments made by the respondent 

State of Assam on the facts of the cadre position may be referred to. 

PARA4.12: The averments are denied. 

PARA-4.13 & 4.14: In view of the factual and rules position explained above, 

the applicant is not entitled to the reliefs prayed for in the OA The applicant 

cnnot be said to have been. inflicted with an injury merely becaise he is not 

benefited in a particular matter due to unintentional operation of the normal 

rules about which he is already aware of 

PARA-5: The grounds . raised by the applicant are repetition of the issues 

raised in the preceding paragraph. In view of the factual position explained in 

the, para-wise reply above, all the grounds raised by the applicant are denied. 

PRAYER: 

In view of the submissions made in the preceding paragraphs, it is 

prayed that this Hon'ble Tribunal may be pleased to pass appropriate orders in 

the interest of equity and justice and dismiss the Original Application 

accordingly. 

PLACE: NEW DELHI FOR AND ON BEHALF OF RESPONDENT NO.! 

DATED: 

DEPONENT 



- 
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VERIFICATION 

I, R.Vaidyanathan sb (late) Shri Ramchandran, do hereby declare that 

the contents of the above Written Statement are believed by me to be true 

based on the records of the case. No part of it is false and nothing has been 

concealed therefrom. 

PLACE: NEW DELHI FOR AND ON BEHALF OF RESPONDENT NO.! 

DATED: 

DEPONENT 

THROUGH 

(ARUNESH DEB ROY) 
SR. CENTRAL GOVT. STANDING COUNSEL 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GIJWAHATI BENCH .: GUWAHATI 

O.i.No. 156/01. 

I 
I 

In the matter of : 

• 	 O.A.NO. 156/01 

Shr.i. C.Mjcakatj 

.Vs... . . .Applicant, 
Union Of India & Others 

• • • • . . . .Respondents 

• 	 - 

 

AND  - 

j 

61 

In the matter of : 

Written statement on behalf 

of the Respondent No.2 (State 
of ASS3ITt; represented by the 

Chief Secretary to the Govt. 

of Assam) in the above case. 

1CT 

\ \ •Ot'" 

%Ji '14 

Written Statement on behalf of the Responnt N0.2 
to the application filed.by the applicant j 

I,Shri Hirendra NathSarma 5/0 Late R.Sarina 

eently working as Under Secretary to the Govt.of Assarn, 

Personnel (A) Department, Dispur, Guwahati-6 do hereby 

solemnly state as follow 
:- 

i. 	 That I am the Under Secretary to the Govt. 

of Assam, Personnel (A) Department, A copy of the above 

~
case had been served upon the Respondent No. 2 

., I 

erused the same and. understood the contents thereof. 

I am competent to file this written statement as thave 

been authorised to file the same before this Hon'ble 

Tribunal. I do not admit any of the allegatjon I 

( 	
• 	 Contd ........ p/2, 
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averments which are not specifically aäxnitted 

hereinafter are to be deemed as enie, 

	

• 2. 	 That with regard to the statements 

made in paragraph 4.1, 4.2 and 4,3 of the application 

the answering respondent has nothing to make comment 

on it. He , however dces not admit any statement 

Iwhich are contrary to re.cors. 

	

3. 	 That the statements made in paragraph 

4.4of the application are notcorrect. It is 

stated that the Selection Committee meeting for 

preparation of Select list for 1996-97 wa held on 

30-11-99 a' not in the year 2000 as stated by the 

applicant. Further, the select lIst for the year 

1996_97 was prepared against three (3) vacancies 

',and the applicant did not find his place in zone of 

ponsideration of the selection committee for pre-' 

ation of 1996-97 select list. 

That the statements made in paragraph 

of the application are not correct. In fact 

meeting of the Selection Cmittee for 

ration of Select lists for promotion to lAS 

prepared as follows : 

1995-96 	- 	6-2-96 

1996-97 	- 

1998 	- 	4-2-2001 

1999 	- 	4-2-2001 

5, 2000 	- 	4-2-2001 

6. 2001 	- 	4-2-2001 

The applicant found his place in he 

of coxisideratjon of the,, selection committee 

Contd,,... . 

- 

j 



- 3 .- 

fcr preparation of list for the year 1995-96 for 

promotion to lAS. In the assessment made by the 

Selection Committee the applicant earned " Goqd". 

As all the officer finding their places in the 

Select list earned the grading "Very Goo&, the 

applicant did not find his place in the select 

list. 

The applicant crossed the upper age 

limit of 54 and becaü) over aged on 1-5-97 for 

beino considered by the selection Committee, his 

date, of birth being 1-5-43. Therefore, he, did not 

deserve consideration of the Selection Committee 

on the si.thseuent occassions for preparation of 

the Select lists for the year 1998, 1999, 2000 

and 2001. 

5. 	 That with regard to the Statements 

made in paragraphs 4.6 and 4.7 Of the application 

it is stated that as the applicant did not come 

in the zone of consideration of the Selection 

Committee for preparation of select list of 1996-97, 

the question of inclusion of his name in the select 

list did not arise. Further. the review of lAS cadre 

has to be done at the interval of 5 years. As the 

ast cadre review of lAS was done in 1999 , the 

/P54 Ø 	next review i s not 

4~or  That with regard to the statements made 

'jaragraphs 4.8 and 4.9 of the application it is 
XV 

& ed, that the select list for the year 1995-96, 

1998,1999, 2000, 2001 we 	prepared. 

'4 

Contd,....P/4. 

aL 
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That the statements made in paragraph 

4,10 of the application are not correct. In fact, 

the applicant did not come into the zone of 

consideration of the selection conunittee 	for 

preparation of select list, 1996-97. As he was 

not included in the select list of 1996-97 0  the 

question of his promotion to lAS from the said 

select list does not ariee. The review of lAS cadre 

has to be done at the interval of 5 years.A the 

last cadre review of lAS was made in 1999. The 

next cadre review 

That with regard to the statements 

made in paragraph 4.11 of the application it is 

stated that the case of applicant was considered 

by the selection committee for the year 1995-96 

but he did not find his place in the select list 

prepared on 6-2-96. He.did not come in the zone 

of consideration of the selection committee for 

preparation of the select list of1996-97. 

Thereafter he became overaged on 1-5-97, The 

contention of the applicant regarding availability 

of vacancies and triennjal7,,  review is not corredt, 

91 	 That with regard to the statements 

made in paragraphs 4.12 and 4.13 of the application 

the answering respondent begs to state that in ; 

1 1995-9(
/ 
 he selection committee although 	. ,., 7'  

considered the case of the applicant he was 

not found suitable and hence did not find hi 

place in the select list of 1996, Thereafter, in-

1996-97, 1998 and subsequent years he did nt 

come in zone of consideration. Hence,there is no 

question of de 	 of the applicant for 

benefit of promotion of lAS. 

Contd.., ... p/5, 

4 
4. 
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VERIFICATION. 

I, Shri Hirendra Nath Sarma S/C Late R. 

Sarma, presently working as Under Secretary to the 

1 Govt.of ASSR, Personnel (A) Department, Dispur, Guwhati—, 

herely solemnly state that the statements made in 

paragraphs 1 1 2,5,6,7,8 and 9 are true to my knowledge ; 

those made in paragraphs 3 and 4 are true to my 

information being matters of records of the case 

derived therefrom which I believe to be true. No 

material facts have been suppressed. 

: 

I , sign this verification on this 

day of 	 2002 at 

J Guwahati. 

Signature. 

lb • 	;• 

S1ftC 


